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CENTRAL ELECTRICITY REGULATORY COMMISSION 
NEW DELHI 

 
Petition No. 154/GT/2023 
 
Subject                    :  Petition Under Section 62 and 79 (1) (a) of the Electricity Act, 

2003 read with Chapter-V of the Central Electricity Regulatory 
Commission (Conduct of Business) Regulations, 1999 and 
Chapter-3, Regulation-9 of Central Electricity Regulatory 
Commission (Terms and Conditions of Tariff) Regulations, 2019 
for approval of tariff of Telangana Super Thermal Power Station 
Stage-I (2x800 MW) for the period from anticipated date of 
Commercial Operation of the Unit-I (i.e. 1.4.2023) to 31.3.2024. 

 
Petitioner      :      NTPC Limited 
 
Respondents           :      Telangana State DISCOMS & 1 other. 
                                                                                                                                                                                                                                                                                 
Date of hearing :      30.10.2023 
 
Coram  :        Shri Jishnu Barua, Chairperson 
          Shri Arun Goyal, Member 
   

Parties Present        :  Shri Venkatesh, Advocate, NTPC 

  Shri Abhishek Nangia, Advocate, NTPC 

  Shri Mohit Gupta, Advocate, NTPC 

  Shri D. Abhinav Rao, Advocate, TSDISCOMS 

  Shri Rahul Jajoo, Advocate, TSDISCOMS 
 

 

Record of Proceedings  
 

At the outset, the learned counsel for Petitioner sought adjournment of the hearing 
on the ground that since Unit-I of the generating station had achieved COD on 28.9.2023 
and that Unit-II is expected to achieve COD in December 2023, the Petitioner may be 
permitted to file an amended petition, in the matter. The learned counsel for the 
Respondent TS Discoms sought time to file their reply to the amended petition to be filed 
by the Petitioner.  

 

2. The Commission, after hearing the learned counsel for the Petitioner, permitted the 
Petitioner to file an amended Petition in respect of Unit-I, after serving copies on the 
Respondents, on or before 4.1.2024. The Respondents may file their replies on or before 
20.1.2024, after serving a copy on the Petitioner, who may, file its rejoinder, if any, by 
2.2.2024. The parties shall complete pleadings within the due dates mentioned, and no 
extension of time shall be granted. 
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3. The Petition shall be listed for hearing on 9.2. 2024. 

 

 

By order of the Commission 
 

Sd/ 
(B. Sreekumar) 

Joint Chief (Law)  
 

 

 

 

 

 


